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(d) DDT has to be written off for 

vllrious reasons like actual l(>s5 in 
drying, grinding, bagging, weighment 
etc. as well as for difference between 
50 per cent, the billed DDT content 
for formulated material and the actual 
which varies between 50 and 51 per 
cent. During the last five year3. the 
following quantities were written 
off:-

Year Quantity (in tonnes) 

1962-63 
1963-64 
1964-65 
1965-66 
1966-67 

39.027 
32.227 
37.327 
50.010 
25.571 

ElIluent from DDT Factory, Delhi 
3255. Shrl Mohamllllld Ismail: 

Sbrl Ganesh Ghosh: 
Sbrl Umanath: 
Shri B. K. Moclak: 
Shri Bhapban Das: 

Will the Minister of Petroleum and 
Chemicals be pleased to state: 

(a) whether it is a fact that no 
continuous analysis of the effluent 
[rom the DDT factory, Delhi is made 
for controlling its quality; and 

(b) if so, how the authorities ensure 
that no deletrious material is dis-
charged through the effluent into 
Jamuna? 

The MlDIster of 'State in the MInIs-
try of Peb"oleum and Chemicals and 
of Planninr and social Welfare (Sbri 
Barhu Bamaiah): (a) Yes, Sir. Thl' 
effluent is, however properly treated 
and neutralised before discharge. 

(b) By periodical checks of the 
effluent in regard to acidity, organics, 
suspended matters etc. and controlling 
the quality of the effluent within safety 
limits. 
Dlscharre of BueDt AD Najafprh 

NaUa by DoD.T. Factory, Delhi 
3156. Sbrl Jyotlnnoy Basu: 

Sbrl Umanath: 
SIIrl A. K. Gopalan: 

Will the Minister of Petroleum and 
Chemicals be pleased to state: • 

(a) whether it is a fact that the 
effluent (waite liquor) from the 

D.D.T. factory In Industrial Aren of 
Delhi, containing D.D.T. and other 
acids, is discharged into Najnfgarh 
Nalla, about 7 miles upstream of its 
confluence with Jamuna; and 

(b) whether Government al'e' awal'e' 
of the Ilr!:at danger to the fish hie in 
Jamuna Ort account of the pollution (If 
the water? 

The MlDIster of state ba the MID .. -
try of Petroleum and Chemicals aDd 
of Planning and Social Welfare (Shri 
Raghu R.lm"i"h): (a) Yes, Sir. 'fhp 
eflluent i,', l.owever, properly treated 
and neutralised before discharp. 

(b) No. Sir. 

Market Loans Floated by Central 
and state Governments 

3257. Sbri Nitlraj SlnJh Chaudllary: 
Shri Manlbhai J. Patel: 
Shri Lakhan LaI Gupta: 
Shri G. C. Omit: 
Shrl G. S. Mlllhra: 

Will the Minister of Finance be 
pleased to state: 

(a) whether his attention has been 
drawn to the fact that in the matter 
of subscription to the market loall5 
raised by the State Governments, the 
banks and other financial institutions 
have been investing any· such security 
at a lower price than official price; 

(b) whether it is a tact that the 
Reserve Bank of India only allord 
buying support to those banks and 
financial institutions tor financing 
investment in Central Government 
security and not for investment in 
State Government's security; 

(el if so, whether situation men-
lioned in part (a) above is due to 
discriminatory treatment of the Re-
serve Bank of India to the market 
loan floated by State Governments 
vis-a-vis Central Government; and 

(d) the measures under considera-
tion of the Government for removal 
of this cWBculty! 




